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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY,THE THIRTIETH DAY OF JULY
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION NO: 20206 AF 2024

Between:
M/s.SundaramHomeFinanceltd,(FormerlyknownasSundaramBNP
i;;;ibrt Hom; r-toj. nep bv its Authorised offi6er Mr QiriRal chary s/o; !?te
A. Ahima Chary R/o. bxfbrd plaza '1st floor' S D Road Secunderabad -

500003

..PETITIONER

AND
Mrs,PrabavathiKotari,W/o'LateSrinivasKotari.AgedaboutSTyears..occ.
Housewife, R/o D.No. 6-26-4, Sai ltitithra Resiency 2nd floor-4th l1l" YT?,
Shankar nagar Kanuru, Vijayawada - 520007 Also at D'No 54'9-2tJ plot No

5a, eroaf N6. 10, 100 feet road, Auto nagar Vijayawada - 520007 '

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

[i"rr"O io issue the direction or directions, more particularly in the nature of .writ
Lf Mandamus declaring the action of the . Learned Debt Recovery Tribunal - ll, at

iyJeraOaO in entertaining the S.A.No. 214 oI 2022 filed by the Respondent which

otherwise has no tenitoiial jurisdiction to try the case as illegal, arbitrary an!
,grl".t Sec.17(1A) of SARFAESI Act and consequently, reject the S ANo 214.cf

26ZZ on the file of Learned Debt Recovery Tribunal L l!, at Hyderabad, in the

interest of justice

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to reject

i5," S.R.tto. 214 of 2022 on the iile of Learned Debt Recovery Tribunal - ll, at

Hyderabad, pending disposal of the above writ petition
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CounselforthePetitioner:SRISHARAD.SANGHIFoRSRI.AKSHATSANGHI

Counset for the Respondent: None appeared

The Court made the following: ORDER



THEHON'B THE CHIEF IUSTICE ALOKARADHE

AND

THE HON'BLE SHRI IUSTICE ANIL KUMAR

Writ Petition N .20206 of 2024

ORDER, (Per the Hon'bh tJte Chief I krtire Akk Aralhe)

Mr. Sharad Sanghi, learncd counsel represeflts

Mr. Akshat Sanglu, Ieamed counsel for the petifloner.

2. Heard on the question of admission.

3. In this writ petition, the petitioner, who is a secured

creditor, has challenged the action of the Debts Recovery

Tribunai-Il at Hyderabad (for shott 'the DRT) in entertaining

S.A.No.214 of 2022 fited by the respondent under Section 17

of the Securitisation and Reconsffuction of F-inanciai Assets

and Enforcement of Security Interest t\ct,2002 (fbr short 'the

SARFAESI Act), inter alia on the ground that the DRT at

Hyderabad has flo territorial jurisdiction to eflteftam

S.A.No.214 of 2022 AS the respondent is a resident of

TUKANTI

;
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\rijayawada and the mortgaged propertv is situated in

Yiiayawada

4. \X/hen a query put to learned counsel for thewas

petirioner rvhether the petitioner has raised any objccrion

before the DR'I, learned counsel for the petitioner submitted

that he be granted liberry ro raise such an objection before the

DRT.

5. In view of aforesaid submission, the lfrit ])erition is

drsposed of with liberry to the petitioner to raise an objecrion

with regard to the teffitorial jurisdiction of the DRT to deal

with S.A.No.214 of 2022 filed by the respondent.

6. Needlcss to state that before proceeding further, the

DRI shall decide the issue relating to territorial jurisdiction

7 It is made clear that this Court has not expressed any

opinion on thc merits of the eaqg. No costs.
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As a sequel, miscellaneous petitions, pending if any, stand
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HIGH COURT

DATED:3010712024
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ORDER

WP.No.20206 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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